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10 §RT &< WRhAT BT YANT HRA gU 39 [AIT &l SRR 6T gUaay——14—7 / 75—d1e—II
ARRG 01 S, 1989 ERT SIRRGFIA IR Ioa=, (3—Toic) fRHraa daer # aRig 30 fIHwR, 1989
DI SR ZAE goe WUE AN R A4.99d) gt 199, 1989 &1 HeNER R Bq
fferRaa g g9 € srerid —

1. dfed AW, R R uRm™—(1) 39 ot o1 <fera T fREmea wee w@ue
MY 3R A9l uerel (fgaia eme) M, 2026 2 |

(2) 39 Al &1 Ul f2HEe uow IS ¥ AR B8R

(3) ¥E M A (§—Toie), fRHrad Usel H 97 UHRM &l dRIG | Ua< il |

2. W 2 &1 FueE—Rured U Wi SiufY iR "Euwrd uered fH, 1989
(2 ¥ S9& Uvanq St g9 &l T 8) & 99 2 H, @8 (4-%) & @I R FHfaiad
T ST, NN —

“(4—p) Ared AHR" W, PN f9FT gRT JIRGRIT Fdg <l (TUS) BT Blg
PRI ST BN fJpra ANHRT (TSN1) BT ufed | A< &1 7 8l AWMU © I

3. 9 29 @1 HeE.—S ol & e 29 H—
(@) Su—frm (1) & W R =falRad @ sge, efq —

(1) fFafexi vd dsfee s @ forg 9T stear enfie maee &
faffmior S qem oIy Ud faveonee Wy & fon srgew |
|fEferd €, g1 i bl wifsipa 4ol amyfeiepal & el fdby e |
WiApd &7 Mgfiad! 99 AR ®U A AT I & WIdR IT =T <Todl
UT R FHIT 3fFal HRA & d18” A Il AT R AN, e [ 3 AT
3 marfad S, 58 @ WiaR wrd Sl (R e /et §ie O afferd
) 3faT YRA & a8’ W IMIcd dioll & Hay H forad erdl &1 srurerd
fear Sy |

Tepd IS MYfeihdl, W @ Tl & oy Ige< e (FRey Hi-2,
Agg—2, ARN-—TFAl 2, 9Igg UAd—2, AN IR @7 Hivd R H e
gRP) DI A1 DI AYd & FHY HaT bl FF=IRIT TATOT—UF / TEITAS U
FRIGIT —
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() afe I T (QUNT) BU | AAT 5T b HIaR AT I IS AU
fpy T B, O wfepd 9o smgffedl S A WG W AR ST,
RTaH TANEATA. | A=Al U TARTRE Al RGR §RT Tedd fhr
I VARTIST gRT SN faweryor ywmo—u f Affford gnm, Suerer
PRITIT| I YHO-99 § dAlfeAgs & IRh Ud Figdl, §T bl TR
(1), AGTHd 9T & AAAT IAT, DANAAISS WHISA H WRT a2l
Ayt 3R A & uRadt Wi afd o Fdfda faavor fafafdse g |

(i) e 9IS wRA & qER W ARG by MY I, A1 WiSgHa ot smyfeiaar 4ol
& AT W T TS, raH WS TR UA.UdlUe. | A
T 31AT DR RT UM el 1= TANTRITSAT) §RT SR 4ot farweryor
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Rare yamor—uz ) |ffafera gNm, Sueer wRIwT | S<h R/ yHv-us #
GG @I ARG TG AigdT, 991 BT YHR (W), A&1hd diel § 7dT
YA, DNIAgS WHISA BT IR dAqT Sgadl IR sl & gRadt
TRl afed o= Gefad faavor fafafdse 8| saa ifalRe, Fafde <o &
TSR UIGY ARV Gied §RT Flud Uled WRed JAT—UF 1=0dT HIRd
WRHR ERT THI—THY W fAfed BIg 37 gaor—uz 1 vl fbar e |

Wl & oY SIEfae) S dIell @1 Wl IRY fhy S 9 $F—0—dH 21
fd @ o fourr & Ared f¥eR o Fdfa miRpa dis amyfdeal

gRI JuTE HRIY Y ISl & TRe ¥ HaRd gy, SH Sudtd

TETOT-u= /e faweyor Rard, gemvarsy, ff |fafod €, wRga o |

N N

(@) ST (2) & T WRgd & I R F=eiRad uReqdh AT ST, fefia—

wRg Ig R b gy AR—UE A Al ORI HRA el Wieed 9

AU IRER H DHad Il A6l BT HeRY Hr, e ddg |
I WRITeNe | favelyor yHv-—u U ) forr war ¥ wiitied 9o
JYfeiepal I8 GARET BT IR WU A AT 5T S WIaR AAdT 9 &
AR AT YRT & e} A 3T fhy 7T G5l B Sa TSR, Ui s
7 AP SUIRT QAT ATQThd dIS Al AT, b AR R WL HY
Tfferd, Jerd—gerd qAT ST T—3TelT HeIRd fhar oe | s9& oifaR, 9Iai &
WRIE & FHI AP ISl 3Mgfclddl, ol Bl [dma fby Ty ISl &1 o= 4
Hfd fIgeryor gHO—uF fard wU | AR BN |

ST (3) & () Wve & WM W A=feilRad Wos @M S, 1iq —

(@) P iR d9e S & foly 9RT &1 Wil &1 & Jyof R
UQY I B &F BN | I8k FIREN @ forg UAT e gEufed ud i
U W fed &9 d& difa gr | e U I A 39 sl @ oA
T B AT & oy ogafid o w1 &1 3Tgd dls A A Rfeadm &
J=+E TS @ oI AT @1 Wl 8 U Aii—1 § GafSd Arsd AfEan
Pl AT IR GBI Arsd AHRI, U1 RwiRer Afdd I mded @l
FART Tl MadRy AREHRT BT RT S, ST (-1 RwiiRer |wfzd ammaed
DI G AATEAT RMEHRI) DI UNT HIMT | FAEAT RUIHN), [T madmr
PR A ATIeT Vd IHD! FABIRS o 89 W, g9 @l | Heli = SrRga
¥ e el Yo & Ywa den FfaRad wal & siured & 31,
Rifeeda a1 aene JoE & fofg Wit &1 Wl Bg g AR 2 H gefE
Ue |

() Tafds w9 | I AEEH wT ¥ O (TA) > fu gwIEad S
Armferds w0 A 5l Ford &5 # ufg fram & &9 T8 B8R | <gAad &
DI AT BRI R IR srgde™ el / fAafdenerai &1 any 8l
BT,

(i) omIe®d ywAIId B (TM) TG Y & &aha Ud ST R @ e a1

gfte PR g W—YANUT dg—UF URJd YT | e fdl ypR &1 fagrfa
UTS SR ©, I e @ TSI R U¥Td ¥ R $R &1 SITg |

(iii) ofde®d PYd IISAET =Y Aded & WA fAfHar & wer fFfed wa
e B U URGT P I§ e PYD b [2dl b RV qAT B
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4.

Jred &x & oy arawae 8F fb qd | € $I gRT a0 o &l
IRl fdedE 8, Rad fue gRI Sdifed Bdd @l fafFmar g
Il wU W B BT ST | HYB BT GAd AT U T8l bl S |
Fuh qAT fafHar sr=AftaaRy Tu=i—arg+l  Ifafafeal /ey & forg
HYh WU I IR BN | HACH & I vd wdl b R A Seded
o Reaftr # Jgafd R &) < SI@l den @iud AN vd a9y«
uerel AfefIH, 1985 AT SHH e QMY AN B AR SUGh
PHRATg DI ST |

(iv) MdS® PYD SMUGH & AT A BT RAT—ASH], SHb TAdel qISTRIT
fved (Sirdres) fderas, [Sar SR e oM gg MeiRd &3 &1 fderor
TR BT |

(v) oIde® & U Hels I UR™ B I gd VAT 9USHR SUael 81 =1fey,
T 39 e & SUSE] & IENH 9IS Mg DA B BAA Bl HSRUT
a1 S | 1 S 59 areel H fAffdse gRem Al BT SrguTed PRl
AN

(vi) SIS $YS gRT SR @ SN arell Wl F vhwd
AHFPIHROT q7 Ifesiig 8k dnfe vare @ forw 9T & ol /i &
Fed A DI GRIAT Td FURUY WA, Herg dAT g U TEET b
Wmﬁwwq@ﬁ?ﬁ@wﬁ)%m@uﬂﬂaﬁw

SREIKE fahaT SITQATT |

o 30 (@) BT FeMeA.—S 1 & 99 30 (@) H—

(@) SU—frm (1) & @s (@) 4 M '81'?% @1 S, 3fdid— “(31) o H (3T

Wl BT AT U bR Dl fddbed foram a1 81 3ierar =g gAwhRo, faferHior
Qﬁﬁ?ﬁiﬁﬁgﬂﬂéwﬁaﬁwmdl%@vq\dwq?rﬁﬁaﬂ(swhag—o{qﬁﬁﬁﬁw)

100 PNIS SYY BN |

@) Su—m (1) |, s (¥) @ g FHfafad @s (8) sidenfud faar S,

Il —

(@) M SAfaar! tewy AF@eiaReT gHRead @R+ ol I8 gHrRed
A & fory o e va dsre gare @ forg wim | AT siwfer ua
RIfpcia IR &1 @ JurEdr A1 JEar H B TSR BT HH MY 4T
JRIT wU W IEH, RV Ud URTE fHa1 Sy, 6! faaver ugfa (Sirsm)
T sl faf Mo ugfd (SIvAd) o faRIsEd fafam™e Aal &1 JigdTed
BT |

Su—fH (2) # —

() P v gRr s fry ST, & vl & e W Egel Remaa
USY ISY BT & BN g & S0

(i) "weRT T Arse BRI ®I JHT ARA—TAEI—1 H e I X,
P <l B WH WA Uy 5T H e Ared AR Bl uRey
IRA—TFRAT—1 #" 9eg I S0
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(i) @€ (@) # 09 The” TRl & WM R "ufE §Er v gforenfia e
ST |

(iv) Su—fg\ (2) #, @< (%) & ggarq frfaRaa Su—de (i) id<enfud faar
SITQAM, 3ffq —

(i) ITACTERT PYP §RT ARET B S drell WA—GfAaeT H Thwy
AFHIHROT qoT Fafeeia vd deife Hulxﬂﬂ|$ﬁﬂﬂma§lﬁ¥ﬁ%ﬂﬂ?ﬁ
Hod HIT Bl ﬁ?ff?ﬁ' U9 WURUII Wdl, Herg dAl dels ydd yaed &
fore ol PRy ud wwEw ughi (GERID) \Rd RIS qER BT

SREIKE faaT SITQATT |

@) Su f=m (5) @& (Er) M W fEfaled @ S, sreifa —(9)
Rfeeia ok e 9 Eﬁmﬂwﬁmwwwg—g
ShAfed B Wl & ol &5 srar &5 ol A uew & &9 BRI | 98K
WWW%W@W%W@W@@W
BTN | AT &I Wil dhact AT & AT &3 | & B S |”

5. % 34— @1 FeeH.—Sad fEt @ | 34— & Su-fm (@) § ‘eride”
gl B E R SELIRD” g Y S |

6. STIUI—1 B WG — TLA—1 H—

(@) B AT 2, TR T 3 H 3P “3,00,000" B M W b “1,00,000"

ST |

(@) %A AT 4, I 3 H 3[d "2,00,00,000° H WIF W 3{H "1,00,00,000 TAT i
"10,00,000" & &9 WX 3fd "1,00,000" IE SIG |

7. ToUl @ WOEA—sd FEEl 9 ded uwu AT 1, 91, 9RT -3,
ARN—gad—1, ARI—uadl — 3, H "GaEd el &1 Y fa9mT &1 [Selr Arsa AReR” el &
I TR "B fPRT &7 et BRI 2eg I Y |

ESCIE
.. AT B UBR ki
1. | ARI—0E (@19 yerIedl & oy Jrgsii) 325000 / —
TR 325000 / —

2. | ORI—2 (& JFIA) AAT AT B Tl (FRE U | 31,00,000 /— Uiy drem
IS BT 3qafsia e &g SR fafeear vd Jenfas
TSl Bq Ty sﬁgrf@r

ferferear v CISIIHCb UGl 8G DYDI DI TSI | 31,00,000 /— Ul dre
& forg dieeor aiffes argeifta
3. | AR—4 9T @RA Ud ST B Sr9afid &xa) @ | 210,000 / —
HIUSTR &g ST
4. | ARf—wH  (RfEmir oefe) sferfd fafeedr  wd | 21,00,00,000 /—
IS YAl &g AT (BRE Td ST Bl garsid
HRD) B YAEHRY / fafeAior & forg arftes srg=fta
BEICa 1,00,00,000 / —
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Afi—uq dAi—2 (fafvsiar o eye srg=fa) ferie: | 1,00,000 /— Ui drem
AR B Al (ARA U TSN P SUafoid diad) g
FIfhedT iR d=Ti+ed YAl & oy arffie e

TIBHROT 21,00,000 / — 9fa &rem
ARN—TAA—4, 9T & (TG UG oM bl UIfoid | 10,000/ —
PRP) AUSHIR = ST

5. | ARI—eTR, 91T (TR UG o Bl Uafold dRa) & | 31,00,000 / —
T 3R fITIYITcHe URIETT B ST
6. |WRI—Cl, ey @I g dAMA (MFT) & I | T2,000 /—
# wen faffdse fafdar iR as=e gareE @ forg
qRqE =g =

THY -7 1
(Fre 29(2) <)

fRArael el wWrud SN iR #9:uwrdl ueref f9uH, 1989 @ <wefid IS &1 %y, YUSRU Ud
YT UeT B UIIghd ATYfcidbd Bl S U by S & ol frde u |

[T H,
ArSel BN RRIIEKG
GARREEIN PBIERITG
'ﬁﬂ?ﬂ' ................................. ﬁ .
Helqd /Heladl,

fRarad e wWue NN iR A9 gardl R, 1989 @ Sl defad dol B B,
USRYT T4 MY YT =g UTEad MYl &l e |

1
2.
3. Q—W .qT‘IT ................................................................................................................................
4

5, AMTH ERT IUT UF SRR fhar oo o S Bl oM TR & 31|
AT frar Tr € 9 8 Sue favg fafdy =y & #18 \ven affead € ar i
e e dIg e I1 9rieR A R, s Afde T, yeerR, Rydad,
UGS, AT A7 HAT & GOUAN, JAIad AR 3f<Tdferd 8l, QG ol ol
AT B, 31ydT b 3fded T WUd N AR AFGATd yerel Sifdfay, 1985 AT B
DI ARG H ILA IR0 91 & QAR (Y Y IR & oy I9Rig 781 S8vmar a0
2| Ife ors aafdd ar e ear g e & fFeee a1 vrfier Fafg s 9
YA & Bl Aoy Brishd | ST §3T Bl I Ig SUE N el 8 |

3 BRI
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THT H—1
(Frw 29 <)

fRAmel U<y W 3NufY 3R gg9rdt ucred |, 1989 & o= fRifecdiim sk d=nfae
Tl & foIg S (3R SR IS BT Uafoid &) Tl & oy rg=ftd gq smaed |

Jar H,
SIS RIEEaN RIINE
HiY famT BT
m ................................. ﬁ'q_cﬁl'q
ARGy / HaledT,

HUAT fRATEIA UQe WU SN9E iR ATY9ET 94, 1989 & SEfF dAfdd @ Tl &
forg, eﬁ?ﬁ SR PN |

1 S —
, e —

s e —

4 ?Iﬁa%sqN\ﬂ&chﬂfaHEﬁ'@ﬁEﬁW% ....................................

. e —

. BT T e —

. B ———

8 JTSRT BT BT SR TUY HT (BT [ AR B9 7d SR UATET............

JMAEH §RT MUY UF SRR fhar Qe 6 S0 9 af Bl SomHeig TR & 3refi|
wﬁmﬁlﬁmwﬁﬂé’rwmﬁﬁwﬁmwaﬁméawwmm
A1 & emaes WUd R IR Awdl ugred 1ffam, 1985 IR dgd™ 99w U ol @
QU] & ITAR UGl /JUIATEl BT Al B 3R e dnﬁé‘g’gdnm WU W ITRERT BT |

e — R

e —

e ——

[SIRIEC R TIATS T T o
TRY AI—3

(e 29 (9) <)

feArae Ueer Wus AN 3R A=urdr uared M, 1989 & refie fafecda ar asnfye waiori
& fog dAfdw (W) (FRE @R TS DI AT BRS) B ATSNIR & oY =T =g e

SR JUATIOT
ArSel BN P crire
Sy faqmT EREGR
'ﬁy'?ﬂ' .................................
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CICIE WA IL NI

RUAT IWIFd o & 3l HAd B MM & oy s SRl & |

1. W Eﬁ[ ‘__n_l:‘_ ................................................................................................................................

2. ﬁ?ﬂ'iﬁ[?ﬂ'ﬁ ......................................................................................................................................

N S —

4. HIUSHIR & &R W8l WR DAed qUSIRG fbar S &

5. SR fdene & |fed g &1 &

. e SR P AN B BT [RT (PIY T TR AR 89 T SARYA. F=A.....
7. YR & AT & KR (R T iR IRE 5 IR fbar 1)

AMIEH ERT WYY UF QRFA fhar S 6 S9 6l o iRty & Sl 9
IR fHar Tar 8 7 B Sus favg e <Irarey 4 oI 9T dffed & a9 59 I
B A1 & aTaed WU ey ok AWl ugrel S1feif=e™, 1985 IR qakh fFradl & Iua=l &
AR ISl /JUIITRT &I Wl BT IR FUeH & T Udhel ®U 9 IIR&r™! 81T |

- e —
T —
e —
[S1S4EC I TIATS T T
THY AR—THE—1
(e 3 & <)

R YS9 W@Ud N9 3R FA.u9rdl uerd W, 1989 & orefiw fafedior soe &t
fafercia a1 aenfe gaoHl @ fog $Afde (@R @R IS & uafold &-d) & Tdl & forg
I & oIy mde |

JaT H
' BRG]
et AfTHRY s
GARRERINI ferepTg
'ﬁﬂ?ﬂ' ................................

HEISY / H8IeT,

AT EHMES TR WU AN iR AT T 4, 1989 & SRNA HACE (TR AR
TG BT AT dxb) B Wl & oy Iy Sy & |

e —
O
G
R T T T T —
S —
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6 mw¢%@wm ...............................................................................
7 Wa%a:ﬁ% ...........................................................................................................................
8 TSI WA BT &R SR (B F=T) 3R 29 Ud SARTA. G4 ...

9. IMIEH ERT TUY UF SRR fhar S S9 1 d fdl SOMMd oTRe & 37|
JFIRTT fhar T § 9 B SUs fdog fhdl Al <marey § ol 99ar dfted § der 59
e &1 Al % erdes w@ud ANy iR Aywrdr uared sriifam, 1985 IR SWa dgdE 99IQ
Y Al & Ul & AR IUS/SUIIIG] &1 Wl $- IR Fued &%+ gq Udhd w9 9

SRR 1T |

- e —
e —
e —
[SIELEE P EEICIETS B L S
T/ HI-THE—3
(e 30 @& <)

farae gawr wue A9 iR Ay yaref 7w, 1989 fafaior gorg A Rifbada ar denfre
TGl & oY S (IR 3R ST DI FUAfd BRD) $ VSR & oy AN & Ty
e |

e ¥,

T
Gl BEaN]
CALRELIR IELEY

Helqd / Haladl,

RUAT IWIFd ol & 3l HAd B MM & oy s SRl & |

A WO N -

YIUSHTR & &R gl TR b YueiRd fhar SiHm &
S feena @ afed g &1 aa

o

7 YR & AN & AR (@ T AR IRE 5 SR fdbar 1)

Jded gRT AU UF RIS fhar S b 9 BT Siomed oTRe & i 7 o
IR fhar Tar 81 7 B Sus faog e <Irarey 9§ oI 9T dffed & dT 59 I
F1 A1 & sMdesd W@ AN iR AF.9W1dT uaref rfafaH, 1985 @ik qardm I+l & Iua=i &
AR IS /JUIITRT I Wl BT 3R FUEH & T Udhel ®U 9 IIR&r™! 81T |
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[Authoritative English Text of this Department Notification Number EXN-F-(10)-8/2021-Vol-II,
Dated 20th August, 2026 as required under Article 348(3) of the Constitution of India].

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-2, the 20th August, 2026

No. EXN-F-(10)-8/2021-Vol-II.—In exercise of the powers conferred by Section 10 read
with Section 78 of the Narcotics Drugs and Psychotropic Substances Act, 1985 (Act No. 61 of
1985), the Governor, Himachal Pradesh is pleased to make the following rules to amend the
Himachal Pradesh Narcotic Drugs and Psychotropic Substances Rules, 1989 notified vide this
department's notification No. EXN-14-7/75-Pt-II, Dated Ist June, 1989 and published in the
Rajpatra, Himachal Pradesh dated 30th December, 1989, namely :—

1. Short title, extent and commencement.—(1) These rules may be called the Himachal
Pradesh Narcotic Drugs and Psychotropic Substances (Second Amendment) Rules, 2026.

(2) These rules shall extend to the whole State of Himachal Pradesh

(3) These rules shall come into force from the date of publication in the Rajpatra
(e-Gazette), Himachal Pradesh.

2. Amendment of Rule 2.—In rule 2 of the Himachal Pradesh Narcotic Drugs and
Psychotropic Substances Rules, 1989 (hereinafter referred to as the said rules), for clause (4-A), the
following shall be substituted, namely :—

“(4-A) “Nodal Officer” means any officer of the Department of Agriculture not below
the rank of Agriculture Development Officer (ADO) of the concerned Block notified
by the Department of Agriculture”.

3. Amendment of rule 29:- In rule 29 of the said rules,—
(a) for sub-rule (1), following shall be substituted, namely :—

"(1) For cultivation of cannabis for medical and scientific purpose or cannabis for
industrial purpose, the seeds shall be procured by the licensed entity for
cultivation including Manufacturing unit licensed for cultivation, and entity
licensed for research and analytical testing, from authorized seed supplier who
shall arrange the seeds locally (indigenously) or within the State or from other
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(b)

(c)

States or import seeds from outside India, subject to the fulfilment of the
condition that the seeds imported from other States and the seeds procured within
the State (including local/indigenous seeds) or seeds imported from outside India,
the authorized seed supplier at the time of supply of seeds to the entity licensed
for cultivation of Cannabis (license in form CC-2,CH-2,CC-MC-2, CH-MC-2,
CC-R and CH-R) shall provide the following certificates/documents to the
purchaser :

(1) In case seeds arranged locally (indigenously) or within the State or from
other States, the authorized seed supplier shall provide documents pertaining
to the purchase of the seeds including a certificate of analysis issued from the
NABL lab or any other Government authorized lab specifying the strength
and concentration of cannabinoids (including type of seed (Cannabis),
Feminized or otherwise), range of cannabinoid profiles, including variable
levels of THC and CBD.

(i) In case of import of seeds from outside India, the authorized seed supplier
shall provide documents pertaining to the import of the seeds including seed
analysis report/certificate issued from the authorized Laboratory (NABL or
any other Government authorized laboratory) specifying the strength and
concentration of cannabinoids (including type of seed (Cannabis), Feminized
or otherwise), range of cannabinoid profiles, including variable levels of
THC and CBD and Phyto-sanitary certificate verified by National Plant
Protection Organization of exporting country or any other certificates as
prescribed by Government of India from time to time.

The Cultivator Licensee shall furnish to the Nodal Officer of the Department
of Agriculture, atleast 21 days prior to the cultivation of those seeds,
documents pertaining to the purchase of the seeds as provided by the
concerned authorized seeds supplier, including the aforementioned
certificates/seed analysis report (as applicable).

In sub-rule (2), for 2nd proviso”, the following shall be substituted, namely.—

“Provided further that the Authorized Seed Supplier holding license in form CC-
S shall store in his premises only those seeds in respect of which the certificate of
analysis has been obtained from the Authorized Laboratory. The Authorized Seed
Supplier will ensure that the seeds imported locally or within the State or within
the Country or from outside India are clearly classified, segregated and stored
separately based on seed type i.e. Industrial or medical use, feminized or
otherwise. Further, at the time of purchase of seeds, the authorized seed supplier
shall mandatorily issue certificate of analysis pertaining to quality of seeds sold to
the purchaser”;

In sub rule (3), for clause (a)”, following shall be substituted,—

“(a) The area/areas for cultivation of cannabis for medical and scientific purpose
shall be the area of entire State of Himachal Pradesh. This area shall be restricted
to a compact and geographically contiguous area for better monitoring. Any
person intending to obtain license for cultivation under these rules in the State of
Himachal Pradesh, may apply to the concerned Nodal Officer in form CC-1 for
cultivation of cannabis for medical or scientific purpose who shall forward the
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application along with recommendations to concerned District Excise Officer who
shall further forward the application alongwith recommendation to the concerned
Collector (Excise). The Collector (Excise) shall, on receipt of application and
recommendations from the District Excise Officer, grant the license for
cultivation of cannabis for medical & scientific purpose in form CC-2 on
payment of such license fee as specified in Schedule-I appended to these rules
subject to the fulfillment of following conditions :(—

(i) The landholding proposed for cultivation individually or collectively shall
not be less than five bighas in a geographically contiguous area. The limit of
minimum area shall not apply to Government Departments and research
institutes/universities;

(i) The applicant shall submit a self-certified undertaking confirming the
accuracy of the land measurement and the location of the land holding
proposed for cultivation. In case of any discrepancy, the applicant’s license
shall be cancelled immediately.

(iii)) The applicant shall submit copy of the purchase agreement with the
manufacturer alongwith application for cultivator license. This agreement is
required to safeguard the interest of cultivator and to ensure that a buy-back
mechanism shall be in place beforehand so that the crop grown by the
Cultivator mandatorily be purchased by the manufacturer. No stand-alone
license shall be issued to the cultivator. Both the cultivator and manufacture
licensee shall be jointly responsible for their activities/operations. In case of
any deviation from the terms and condition of the Cannabis rules, license
shall be cancelled alongwith appropriate action as per the Narcotic Drugs
And Psychotropic Substances Act, 1985 and rules thereof.

(iv) the applicant shall submit the plan of the landholding alongwith its Global
Positioning System (GPS) co-ordinates, Geo Tagging, designated area for
warehouse alongwith the application;

(v) the applicant shall have a warehouse in place prior to start of harvest cycle
for storage of the harvest of the cannabis sown under the provisions of these
rules, which satisfies the security measures as specified under these rules;
and

(vi) The cultivation facility to be maintained by the licensed cultivator needs to
be of international standards including Good Agricultural and Collection
Practices (GACP) for uniform standardization, safe and sustainable
cultivation, harvesting and post harvest handling of cannabis plants/raw
material of Cannabis for medical and scientific purposes.”

4. Amendment of Rule 30 (A).—In rule 30 (A) of the said rules.—
(a) in sub-rule (1), for clause (j), following shall be substituted, namely :—

“(j) Minimum capital investment required for setting up of cultivation (whether
opted or not for cultivation license), processing, manufacturing & packaging unit
etc. (i.e. total capital investment) in the State shall be Rs. 100 Crore.”
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(b)

(c)

(d)

In sub-rule (1), after clause (m), following sub clause (n) shall be inserted,
namely.—

“(n) The Manufacturing licensee shall maintain international regulatory standards
like Good Distribution Practice (GDP) and Good Manufacturing Practice (GMP)
for uniform standardization and to ensure that the medicines and medical products
manufactured through Cannabis for medical and scientific purposes are safely
produced, stored and transported without losing their quality or purity”.

In sub-rule (2) :—

(1) for the words “shall be notified by the State Taxes and Excise Department”,
the words “shall be the area of entire State of Himachal Pradesh™, shall be
substituted;

(i) for the words “ in the notified areas may apply to the concerned District
Nodal Officer” the words, “in the State of Himachal Pradesh, may apply to
the concerned Nodal Officer” shall be substituted.

(ii1) in clause (a)”, for the words “three acres”, the words “five bighas” shall be
substituted.

(iv) after clause (a) following sub clause (i), shall be inserted, namely.—

“(i) The cultivation facility to be maintained by the licensed cultivator needs
to be of international standards including Good Agricultural and Collection
Practices (GACP) for uniform standardization, safe and sustainable
cultivation, harvesting and post harvest handling of cannabis plants/raw
material of cannabis for medical and scientific purposes”

in sub-rule (5), for clause (d) following shall be substituted, namely :—

“(d) The area/areas for cultivation of cannabis for medical and scientific purpose
for research and analytical testing shall be the area of entire State of Himachal
Pradesh. The area shall be restricted to a compact and geographically contiguous
area for better monitoring. The cultivation of cannabis shall be strictly in the
licensed premises only.”

5. Amendment in rule 34(C).—In rule 34(C) of the said rules,- in sub-rule (b)”, for the
word, “manforce”, the word, “manpower” shall be substituted.

6. Amendment in Schedule-I.—In Schedule-I—

(a)

(b)

in serial no. 2, in column no. 3, for the figures “3,00,000”, the figures “1,00,000”
shall be substituted.

in serial no. 4”, in column no. 3, for the figures, “2,00,00,000”, the figures
“1,00,00,000%, and for the figures, “10,00,000, the figures, “1,00,000” shall be
substituted.

7. Amendment of Form.—In Forms, CC-S1, CC-1, CC-3, CC-MC-1, CC-MC-3 appended
to these rules, for the words “District Nodal Officer of the Department Agriculture of concerned
District”, the words “Nodal Officer of the Department of Agriculture” shall be substitute
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“Schedule -I1”
SI. No. Type of License Fees

1. CC-S (License for seed supplier) Rs. 25,000/-
Renewal Rs. 25,000/-

2. CC-2 (Cultivators License) ie. annual license for | Rs 1,00,000/- per bigha
cannabis cultivation (excluding charas & ganja) for
Medical and Scientific Purposes.
Renewal Fees for cultivators License for Medical and | Rs. 1,00,000/- per bigha
Scientific Purposes.

3. CC-4 (License for warehousing of Cannabis (excluding | Rs. 10,000/-
charas & ganja)).

4. CC-M (Manufacturing License) i.e. annual License for | Rs. 1,00,00,000/-
Processing/Manufacturing of Cannabis (excluding
charas & ganja) for medical and Scientific purpose.
Renewal Rs. 1,00,00,000/-
CC-MC-2 (Manufacturer Cultivation License) i.e. annual | Rs.1,00,000/- per bigha
license for cannabis cultivation (excluding charas &
ganja) for Medical and Scientific Purposes
Renewal Rs.1,00,000/- per bigha
CC-MC-4 (License for warehousing of Cannabis | Rs.10,000/-
(excluding charas & ganja))

5. CC-R (License for Research and Analytical Testing of | Rs. 1,00,000/-
Cannabis (excluding charas & ganja)

6. CC-T (Transport permit of harvested cannabis for | Rs. 2000/-
medical and scientific purpose as specified in the permit)

Application for granting license of authorized supplier of cannabis seeds for purchase,
storage and supply of cannabis seeds under the Himachal Pradesh Narcotic Drugs And

"Form CC-S1"
(See rule 29(2))

Psychotropic Substances Rules, 1989.

To,
The Nodal Officer,
Department of Agriculture
District Name
Attested Photograph
Sir/Madam

Kindly issue license of authorized supplier of cannabis seeds for purchase, storage and
supply of cannabis seeds under Himachal Pradesh Narcotic Drugs and Psychotropic Substances
Rules, 1989.

Name of Applicant........................

Father'sname ...
Permanent Address ...........coooviiiiiiiiiiiii,
Address of proposed shop ............ccoovviiiiiinn.n.

Sl e e
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5. Affidavit to be filed by the applicant that he has not been convicted, or in case of body
corporate, any of its Directors or partners have not been convicted of any offence involving
moral turpitude, corruption, bribery, embezzlement, abuse of power or of functions, trading
in influence, or any offence under the Narcotic Drugs And Psychotropic Substances Act,
1985 during the previous 10 years from the date of application. This provision shall not
apply if the person, or the Director or partner of the body corporate, is regularly engaged in
a governmental program of reinsertion ;

Place: Signature:

Date: Name:
Address:
Mobile No.:

"Form CC-1"
(See rule 29)

Application for license for cultivation of cannabis (excluding charas & ganja) under the
Himachal Pradesh Narcotic Drugs and Psychotropic Substances Rules, 1989 for medical or
scientific purposes.

To,

The Nodal Officer,

Department of Agriculture

District Name Attested Photograph
Sir/Madam,

Kindly issue license for cultivation of cannabis under Himachal Pradesh Narcotic Drugs
and Psychotropic Substances Rules, 1989.

Name of Applicant...........ccceeverenenen.

Father's name............cccene..

Address.......ccoceveeienenne.

Detail of Land on which cannabis is to be cultivated ......................

Khasra and Khatauni No. ..........ccccceeevininnne

Area of Land alongwith GPS Coordinates..........c..cc.c.......

Detail of warehouse...........cccceuee.ee.

Detail of license fee of Rs. ................cooui. (Tr No., date and HIMGRN No.)............
Affidavit to be filed by the applicant that he or she has neither been prosecuted under any
non-bailable offence nor any case is pending against him in any Court of law and also to the
effect that the applicant shall be solely responsible to cultivate and dispose off the produce/
by products as per the provisions of Narcotic Drugs and Psychotropic Substances Act, 1985
and the rules made thereunder.

WP Nh W=

Place: Signature:
Date: Name:
Address:

Mobile No.:
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Form CC-3
[See rule 29(9)]

Application for license for warehousing of cannabis (excluding charas & ganja) under the
Himachal Pradesh Narcotic Drugs and Psychotropic Substances Rules, 1989 for medical or
scientific purposes.

To,

The Nodal Officer,

Department of Agriculture

District Name Attested Photograph
Sir/Madam,

Kindly issue license for warehousing of cannabis under the Narcotic Drugs and
Psychotropic Substances Rules, 1989.
Name of Applicant....................
Father's name....................
Address .........cooeoeint.
Detail of warehouse in which cannabis is to be stored.................
Area of Land alongwith GPS Coordinates..........c..cccccu.e....
Detail of license fee of Rs. ................ /- (Tr No., date and HIMGRN No. ...............oeee
Detail of Cultivator license (License No. and Date on which issued)..................
Affidavit to be filed by the applicant that he or she has neither been prosecuted under any
non- bailable offence nor any case is pending against him in any Court of Law and also to
the affect that the applicant shall be solely responsible to cultivate and dispose off the
produce/by products as per the provisions of Narcotic Drugs and Psychotropic Substances
Act, 1985 and rules ibid.

A

Place: Signature:

Date: Name:
Address:
Mobile No.:

Form CC-MC-1
(See rule 30-A)

Application for license for cultivation of cannabis (excluding charas & ganja) under
the Himachal Pradesh Narcotic Drugs and Psychotropic Substances Rules, 1989 to
manufacturing unit for medical or scientific purposes.

To,

The Nodal Officer,

Department of Agriculture

District Name Attested Photograph
Sir/Madam,

Kindly issue license for cultivation of cannabis under Himachal Pradesh Narcotic Drugs
and Psychotropic Substances Rules, 1989.
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Name of Applicant..........c.ccveeveennnnne.

Father's name............ccccen...

Address.......ccoceveeienenne.

Detail of Land on which cannabis is to be cultivated ......................

Khasra and Khatauni No. .........cccccceeevinienne

Area of Land alongwith GPS Coordinates .........c..c.ccc.......

Detail of warehouse............cccu.e.....

Detail of license fee of Rs. ................c.oei. (Tr No., date and HIMGRN No.).............
Affidavit to be filed by the applicant that he or she has neither been prosecuted under any
non-bailable offence nor any case is pending against him in any Court of law and also to the
effect that the applicant shall be solely responsible to cultivate and dispose off the produce/
by products as per the provisions of Narcotic Drugs and Psychotropic Substances Act, 1985
and the rules made thereunder.

PN b W=

Place: Signature:

Date: Name:
Address:
Mobile No.:

Form CC-MC-3
(See rule 30A)

Application for license for warehousing of cannabis (excluding charas & ganja) under
the Himachal Pradesh Narcotic Drugs and Psychotropic Substances Rules, 1989 to
manufacturing unit for medical or scientific purposes.

To,
The Nodal Officer,
Department of Agriculture
District Name
Attested Photograph
Sir/Madam,

Kindly issue license for warehousing of cannabis under the Narcotic Drugs and
Psychotropic Substances Rules, 1989.

1 Name of Applicant....................

2 Father's name....................

3 Address ...........coenennnl.

4 Detail of warehouse in which cannabis is to be stored.................

5 Area of Land alongwith GPS Coordinates.........................

6 Detail of license fee of Rs. ................... /- (Tr No, date and HIMGRN No. ....................
7 Detail of Cultivator license (License No. and Date on which issued)..................

Affidavit to be filed by the applicant that he or she has neither been prosecuted under any
non- bailable offence nor any case is pending against him in any Court of Law and also to
the affect that the applicant shall be solely responsible to cultivate and dispose off the
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produce/by products as per the provisions of Narcotic Drugs and Psychotropic Substances
Act, 1985 and rules ibid.

Place: Signature:

Date: Name:
Address:
Mobile No.:

By order,

Secretary (State Taxes and Excise).
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[Authoritative English Text of this Department Order No. EXN-F-(10)-8/2021-Vol-II, Dated
20-08-2026 as required under Article 348 (3), of the Constitution of India].

STATE TAXES AND EXCISE DEPARTMENT
ORDER
Shimla-02, the 20th August, 2026

File No. EXN-F-(10)-8/2021-Vol-I1.—In exercise of the powers conferred by Section 14 of
the Narcotics Drugs and Psychotropic Substances Act, 1985 (No. 61 of 1985), the Governor of
Himachal Pradesh hereby makes the following Order to amend the Himachal Pradesh Narcotic
Drugs and Psychotropic Substances Order, 2026, notified vide this Department’s order no. EXN-
F(10)-8/2021-Vol-1, dated 22-07-2026 and published in the Rajpatra, Himachal Pradesh dated 28th
of July, 2026 namely:—

1. Short title, extent and commencement.—(1) This Order may be called the Himachal
Pradesh Narcotic Drugs and Psychotropic Substances (Amendment) Order, 2026.
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(2) This Order shall come into force from the date of its publication in Rajpatra
(e-Gazette), Himachal Pradesh and shall extend to the whole State of Himachal Pradesh.

2. Amendment of clause 2.—In clause 2 of Himachal Pradesh Narcotic Drugs and
Psychotropic Substances Order, 2026 (hereinafter referred to as said order).- for sub clause 1(g),
following shall be substituted:—

“ Nodal Officer” means any officer of the Department of Agriculture not below the
rank of Agriculture Development Officer (ADO) of the concerned Block notified by
the Department of Agriculture.”

3. Amendment of clause 3.— In clause 3 of the said Order,—
(a) Insub clause (1), for item (a)(i), following shall be substituted, namely:—

“(a)(i) for cultivation of cannabis for medical & scientific purpose or cannabis for
industrial purpose, the seeds shall be procured by the licensed entity for
cultivation including Manufacturing unit licensed for cultivation, and entity
licensed for research and analytical testing, from authorized seed supplier who
shall arrange the seeds locally (indigenously) or within the State or from other
States or import seeds from outside India, subject to the fulfillment of the
condition that the seeds imported from other States and the seeds procured within
the State (including local/indigenous seeds) or seeds imported from outside India,
the authorized seed supplier at the time of supply of seeds to the entity licensed
for cultivation of Cannabis (license in form CC-2, CH-2, CC-MC-2, CH-MC-2,
CC-R and CH-R) shall provide the following certificates/documents to the
purchaser.

(i) In case seeds arranged locally (indigenously) or within the State or from
other States, the authorized seed supplier shall provide documents pertaining
to the purchase of the seeds including a certificate of analysis issued from
NABL lab or any other Government authorized lab specifying the strength
and concentration of cannabinoids (including type of seed (Cannabis),
Feminized or otherwise), range of cannabinoid profiles, including variable
levels of THC and CBD.

(A) In case of import of seeds from outside India, the authorized seed
supplier shall provide documents pertaining to the import of the seeds
including seed analysis report/certificate issued from the authorized
Laboratory (NABL or any other Government authorized laboratory)
specifying the strength and concentration of cannabinoids (including
type of seed (Cannabis), Feminized or otherwise), range of connabinoid
profiles, including variable levels of THC and CBD and Phytosanitary
certificate verified by National Plant Protection Organization of
exporting country or any other certificates as prescribed by Government
of India from time to time.

(B) The Cultivator Licensee shall furnish to the Nodal Officer of the
Department of Agriculture, atleast 21 days prior to the cultivation of
those seeds, documents pertaining to the purchase of the seeds as
provided by the concerned authorized seed supplier, including the
aforementioned certificates/seed analysis report (as applicable).
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(ii1) For industrial use of indigenous seed or seed imported from other State or
seed imported from outside India, feminized seeds or otherwise or
combination of both can be used.”

(b) In sub clause (1), second proviso of item (b), for the word, “The Authorized Seed

(c)

Supplier will ensure that the seeds imported locally or within State or within Country
are clearly classified, segregated and stored separately based on seed type i.e.
Industrial or medical or feminized or otherwise etc.” the words “the Authorized Seed
Supplier will ensure that the seeds imported locally or within State or within Country
or seed imported from outside India are clearly classified, segregated and stored
separately based on seed type i.e. Industrial or medical or feminized or otherwise etc.”
shall be substituted.

In sub clause 2, in item (a),—

(i) for the words “The area/ areas for cultivation of cannabis for industrial purpose
shall be notified by the Agriculture Department”, the words the area/areas for
cultivation of cannabis for industrial purposes shall be the area of entire State of
Himachal Pradesh.”

(i1) for the words “Any person intending to obtain license for cultivation under this
Order in the notified areas may apply to the concerned District Nodal Officer in
Form CH-1 for cultivation of cannabis plant for industrial purposes on payment of
License fee as specified in Schedule-1 who shall further forward the application
alongwith recommendations to the District Excise Officer who shall further
forward the same to Collector (Excise) concerned alongwith recommendations”,
the words “any person intending to obtain license for cultivation under this order
in the State of Himachal Pradesh, may apply to the concerned Nodal Officer of
the Agriculture Department in form CH-1 for cultivation of cannabis plant for
industrial purposes on payment of License fee as specified in Schedule-I who
shall further forward the application alongwith recommendations to the District
Excise Officer who shall further forward the same to Collector (Excise)
concerned alongwith recommendation” shall be substituted.

(iii) In sub clause (2), in item (a)(i), for the words, “three acres” the words “five
bighas” shall be substituted.

(iv) Sub clause 2(a)(vi), shall be omitted.
Amendment of clause 4.—In clause 4 of the said Order;

(a) In sub clause 1, in item (j), for the words “Minimum capital investment
required for setting up of manufacturing unit in the State shall be Rs. 100 Crore”
the words “Minimum capital investment required for setting up of manufacturing
unit in the State shall be Rs. 5 Crore” shall be substituted.

(b) In sub clause 2,—

(i) for the words, “The area/ areas for cultivation of cannabis for industrial
purpose shall be notified by the Agriculture Department. This area shall be
restricted to a compact and geographically contiguous area for better
monitoring. Any applicant having license in form CH-M intending to obtain
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license for cultivation under these orders in the notified areas may apply to
the concerned District Nodal Officer in Form CH-MC-1 for cultivation of
cannabis for industrial purpose who shall further forward the application
alongwith recommendations to the District Excise Officer who shall further
forward the application to Collector (Excise) concerned alongwith
recommendations.”, the words “the area/areas for cultivation of cannabis for
industrial purposes shall be the area of entire State of Himachal Pradesh.
This area shall be restricted to a compact and geographically contiguous area
for better monitoring. Any applicant having license in form CH-M intending
to obtain license for cultivation under these orders in the State of Himachal
Pradesh, may apply to the concerned Nodal Officer in Form CH-MC-1 for
cultivation of cannabis for industrial purpose who shall further forward the
application alongwith recommendations to the District Excise Officer who
shall further forward the application to Collector (Excise) concerned
along with recommendation.” shall be substituted;

(i) In item (a), for the words, “three acres” the words “five bighas” shall be
substituted.

5. Amendment of clause 11.—In clause 11 of the said order ;

(a) In sub clause 1, for the words “Any individual or institution or Government
department or private establishments or the licensee who has been granted license
in Form CH-M for the processing or manufacturing of cannabis plant for
industrial purposes products may apply for license in Form CH-6 for research and
analytical testing, to the Commissioner of State Taxes and Excise through
concerned Collector (Excise)” the words “Any individual or institution or
Government department or private establishments or the licensee who has been
granted license in Form CH-M for the processing or manufacturing of cannabis
plant for industrial purposes products may apply for license in Form CH-6 for
research and analytical testing , to the concerned District Excise Officer who shall
forward the application alongwith recommendations to the concerned collector
who shall further forward the application alongwith recommendation to the
Commissioner of State Taxes and Excise” shall be substituted.

(b) In sub clause 1, in item (d), following shall be substituted, namely:—

“(d) The area/areas for cultivation of cannabis plant for industrial purposes for
research and analytical testing shall be the area of entire State of Himachal
Pradesh. The area shall be restricted to a compact and geographically contiguous
area for better monitoring. The cultivation of cannabis shall be strictly in the
licensed premises only.”

6. Amendment of schedule-I.—In schedule-1.—

(a) At sr. 1, in column no. 3, for the figures “2000” the figures, “500” shall be
substituted.

(b) At sr. 3, in column no. 3, in Row 1 & 2, for the figures “10,00,000” the figures
“Rs. 5,00,000” shall be substituted.

7. Amendment of Form.—In forms CH-1, CH-3, CH-MC-1 & CH-MC-3, appended
to this order, for the words District Nodal Officer of the Department of Agriculture of concerned
District” the words “Nodal Officer of the Department of Agriculture” shall be substituted.
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“Schedule -1”

SI. No.

Type of license

Fees

CH-2 (cultivators license) for cannabis plants
(excluding charas & ganja) for industrial purposes.

Rs.500/- per bigha

Renewal Fees for cultivator License for cannabis
plant for industrial purposes.

Rs.500/- per bigha

CH-4 (license for warehousing of cannabis plants
(excluding charas & ganja) for industrial purposes .

Rs. 10,000/-

CH-M (Manufacturing License) i.e. annual License
for Processing/ Manufacturing of cannabis plant for
industrial purposes (excluding charas & ganja).

Rs.5,00,000/-

Renewal

Rs.5,00,000/-

CH-MC-2 (Manufacturer Cultivation License) i.e.
annual license for cannabis plant for industrial
purposes cultivation (excluding charas & ganja) for
industrial Purposes.

Rs.10,00,000/- per bigha

Renewal

Rs.10,00,000/- per bigha

CC-MHC-4 (License for warehousing of Cannabis
plant for industrial purposes (excluding charas &

ganja)).

Rs.10,000/-

CH-R (license for research and analytical testing of
cannabis plant for industrial purposes) (excluding
charas & ganja).

Rs.1,00,000/-

CH-T (Transport permit for harvested cannabis plant
for industrial purposes).

Rs. 2000/-

Form CH-1

Application for license for cultivation of cannabis plant for industrial purposes under the
Himachal Pradesh Narcotic Drugs and Psychotropic Substances Order, 2026.

To,
The Nodal Officer,
Department of Agriculture
District Name

Sir/Madam,

Attested
Photograph

Kindly issue license for cultivation of cannabis plant for industrial purposes under Himachal
Pradesh Narcotic Drugs and Psychotropic Substances Order, 2026.

el A el e

Name of Applicant
Father’s name
Address
Detail of land on which cannabis plant for industrial purposes is to be cultivated
Khasra and Khatauni No

Area of land alongwith GPS Coordinates.......................
Detail of warehouse..............c.ooiiiiiiiiiii
Detail of license fee of Rs. ............... /- (Tr. No., date and HIMGRN No.)................
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9. Affidavit to be filed by the applicant that he or she has neither been prosecuted under any
non-bailable offence nor any case is pending against him in any Court of law and also to the
effect that the applicant shall be solely responsible to cultivate and dispose off the produce /
by products as per the provisions of Narcotic Drugs and Psychotropic Act, 1985 and the
Orders issued thereunder.
Signature............c.ooeveiinnn.
Place.......c.ccooeenennen. NAME ..oeviiiiiiiiii e,
Address......oooeiiiiiii
Date......c..ooevnennen. Mobile NO.......oitiiiiiiieeeecee
Form CH-3

Application for license for warehousing of cannabis plant for industrial purposes under the
Himachal Pradesh Narcotic Drugs and Psychotropic Substances Order 2026.

To,
The Nodal Officer, Attested
Department of Agriculture Photograph
District Name

Sir/Madam,

Kindly issue license for warehousing of cannabis plant for industrial purposes under the

Himachal Pradesh Narcotic Drugs and Psychotropic Substances Order,2026.

el

N

8.

Name of Applicant............ccoviiiiiiiiiiiiiiiiiiiie e,
Father’ s NAmME. ...ovvnee e,
AALESS ..t

Detail of warehouse in which cannabis plant for industrial purposes is to be stored

Khasra and Khataunl No ............................................

Area of land alongwith GPS Coordinates.......................
Detail of license fee of Rs. .................. /- (Tr. No., date and HIMGRN No.)...............
Detail of cultivator license (License No. and Date on Wthh issued).....ooeviiiiiiiiinnn,

Affidavit to be filed by the applicant that he or she has neither been prosecuted under any non-
bailable offence nor any cases is pending against him in any Court of Law and also to the effect
that the applicant shall be solely responsible to cultivate and dispose off the produce/ by products as
per the provisions of Narcotic Drugs and Psychotropic Substances Act, 1985, rules and Order
issued thereunder.

Date................. .. MODILE NO. ..o
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Form CH-MC-1

Application for license for cultivation of cannabis plant for industrial purposes under the
Himachal Pradesh Narcotic Drugs and Psychotropic Substances Order, 2026.

To,
The Nodal Officer, Attested
Department of Agriculture Photograph
District Name

Sir/Madam,

Kindly issue license for cultivation of cannabis plant for industrial purposes under Himachal
Pradesh Narcotic Drugs and Psychotropic Substances Order, 2026.

Name of Applicant...........ccoveiiiiiiiiiiiiiiiiieiean,
Father’sname.............coooiiiiiiiiiii e,

AAAIESS ..

Detail of land on which cannabis plant for industrial purposes is to be cultivated ..............
Khasra and Khatauni No..............cooiii

Area of land alongwith GPS Coordinates.......................

Detail of warehouse.............cooiiiiiiiiiiii

Detail of license fee of Rs. ............... /-(Tr. No., date and HIMGRN No.)..................
Affidavit to be filed by the applicant that he or she has neither been prosecuted under any
non-bailable offence nor any case is pending against him in any Court of law and also to the
effect that the applicant shall be solely responsible to cultivate and dispose off the produce /
by products as per the provisions of Narcotic Drugs and Psychotropic Act, 1985 and the
Orders issued thereunder.

WX nh W=

Signature............cooevieiiinin.
Place...............ouee. NamMe .o

Address......ooveiiiiiii
Date.........o..coo...... MObile NO. ...

Form CH-MC-3

Application for license for warehousing of cannabis plant for industrial purposes under the
Himachal Pradesh Narcotic Drugs and Psychotropic Substances Order 2026.

To,
The Nodal Officer, Attested
Department of Agriculture Photograph
District Name

Sir/Madam,

Kindly issue license for warehousing of cannabis plant for industrial purposes under the
Himachal Pradesh Narcotic Drugs and Psychotropic Substances Order, 2026.
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1. Name of Applicant...........coooeiiiiiiiiiiiiiiiiiieiean,

2. Father’sname.............coooiiiiiiiiiii e,

3. AdAIESS ..

4. Detail of warehouse in which cannabis plant for industrial purposes is to be stored
5. Khasra and Khatauni No................ooooiiiiiiiii

6. Area of land alongwith GPS Coordinates.......................

7. Detail of license fee of Rs. ............... /~(Tr. No., date and HIMGRN No.)...................
8.

Detail of cultivator license (License No. and Date on which issued)..............................
Affidavit to be filed by the applicant that he or she has neither been prosecuted under any
non-bailable offence nor any cases is pending against him in any Court of Law and also to
the effect that the applicant shall be solely responsible to cultivate and dispose off the
produce/ by products as per the provisions of Narcotic Drugs and Psychotropic Substances
Act, 1985, rules and Order issued thereunder.

Signature...........oooviiiiiiiiiiii

Date......coooviiiii .. Mobile NO. ..o

By order,

Secretary (State Taxes and Excise).

gRagT faamT
SIBRCEl

RMeT—2, 21 3T, 2026

& AWM —Y(3)—3,/2015— | | U—V.—RBHEd YW @& Ut Bl TE FHEE &

T 7 b VAT AT AN © (6 [RHEe USw I & 9ER ¥ 99 3R 3] & 98 @ gdIed
P foru oAt TS & ST &F H YA PR el T TSl B gl Bl RATIS U HexA™
PHRIET SRR, 1972 (1973 BT AT F&ITH 4) O ORT 36 & M Iguzvig ey gerax
% Heg | Be & o |

3ra: f3AMae Ueel & ISguTe, Jatadd METH &1 ORT 14 (3) §RT Uad Al &1 YART

B Y, ZAIA US¥ & I &F W YAR B dlel A I b gl (S TR R B
A FTET 3T €) BT A 15-07—2026 ¥ 15—-10—2026 Oh fRATEA U 5T & d18% A4
3R AT & T8 @ YA & [oly I SMAIH BT &RT 3% & e IgUevig fdvIy yorax &
A 9 B2 UM R B |

ST ET,

ATPR T=< I,
JfaRad qea Afed (RaeH) |
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[Authoritative English Text of this department Notification No. TPT- A(3)-3/2015-11-Part-A , dated
21-08-2026 as required under Article 348(3) of the Constitution of India].

TRANSPORT DEPARTMENT
NOTIFICATION
Shimla-2, the 21st August, 2026

No. TPT-A(3)-3/2015-11-Part-A.—Whereas, the Governor, Himachal Pradesh is satisfied
that it is expedient in the public interest to exempt the trucks of the other States entering in the
territory of Himachal Pradesh for the purpose of transportation of apples and potatoes to out of the
State of Himachal Pradesh from the payment of Special Road Tax leviable under section 3-A of the
Himachal Pradesh Motor Vehicles Taxation Act, 1972 (Act No. 4 of 1973).

Now, therefore, in exercise of the powers conferred by Section 14(3) of the Act ibid, the
Governor, Himachal Pradesh is pleased to exempt the trucks of the other States (not covered under
National Permit) entering into the territory of Himachal Pradesh from payment of Special Road Tax
leviable under section 3-A of the said Act, for the purpose of transportation of apples and potatoes
to out of the State of Himachal Pradesh with effect from 15-07-2026 to 15-10-2026.

By order,

ONKAR CHAND SHARMA,
Additional Chief Secretary (Transport).

faa (ffm) fasmr
SIBSCE

RMMl—2, 25 3T, 2026

HeT: facE@d(15)2 / 2009.—BHMEe ST & IIUTe, YRA & AU & 31J8a 309 &
RP GRT Uacd efdadl BT YANT A 8Y IR [2A€d UQe dib dal AT & WREY 9,
fEArae U IS B JAT AN BUSHTA ool b w56 B IR WIAEH BT b fog
ferfaRaa foram g9ma €, erfq —

1. dférd 99 R UR™L—(1) 39 O &1 |fea T wustied (RAre uee 0 @
AT ) e R, 2026 F |

(2 ¥ ¥ & IUE E—T9ie), A Uesl § USHRM &I aNg 9§ Ugd 8T |

2. 99 56 & FYEM.—BUSHCd Bl @ Ho—56 & WUS(E) B UIAN WIS
SRS foham ST, et —

“(f) All Medical Officers of the Health and Family Welfare Department and all
faculty members of the Medical Education Department, who are due to retire before
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31st March, 2027 shall in the public interest retire from Government service on
31st March, 2027.”.

T EINT,

FXARIRT / —
g Afea (f3<) |

[Authoritative English text of this Department Notification No.Fin(C)B(15)2/2009, dated
25-08-2026 as required under clause (3) of Article 348 of the Constitution of India].

FINANCE (REGULATIONS) DEPARTMENT
NOTIFICATION
Shimla-2, the 25th August, 2026

No. Fin-(C)B(15)2/2009.—In exercise of the powers conferred by proviso to Article 309 of
the Constitution of India, the Governor, Himachal Pradesh, in consultation with the Himachal
Pradesh Public Service Commission, is pleased to make the following rules further to amend
Rule-56 of the Fundamental Rules, in their application to the State of Himachal Pradesh, namely:—

1. Short title and commencement.—(1) These Rules may be called the Fundamental
(in their application to the State of Himachal Pradesh) Amendment Rules, 2026.

(2) These Rules shall come into force from the date of publication in the Rajpatra
(e-Gazette), Himachal Pradesh.

2. Amendment of Rule-56.—In Rule-56 of the Fundamental Rules, after clause(e),
following clause shall be inserted, namely :—

“(f) All Medical Officers of the Health and Family Welfare Department and all faculty
members of the Medical Education Department, who are due to retire before
31st March, 2027 shall in the public interest retire from Government service on
31st March, 2027.”.

By order,

Sd/-
Principal Secretary (Finance).

In the Court of Sub-Divisional Magistrate, Sujanpur, Distt. Hamirpur (H.P.)

1. Taru Devi w/o Late Sh. Churu, r/o Village Bahru, P.O. Bir Bagehra, Tehsil Sujanpur,
Distt. Hamirpur (H.P.) ..Applicant.

Versus

General Public .. Respondent.
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Subject.—Application for publication in Rajpatra (state Gazette Notification) regarding the
change/correct the name and Date of Birth of applicant as Taru Devi instead of Taro
Devi.

Taru Devi w/o Late Sh. Churu, r/o Village Bahru, P.O. Bir Bagehra, Tehsil Sujanpur, Distt.
Hamirpur (H.P.) has submitted an application for correction of name as per the contents of
application the applicant has submitted that the correct name of Taru Devi instead of Taro Devi and
her name is written as Taru Devi. The applicant is advised to let her name published in the Gazette
of Govt. of H.P.

Therefore, the general public is hereby informed through this notice that any person who
has any objections regarding this rectification in the name of applicant file the objection personally
or in writing before this court on or before 05-09-2026. The objection received after 05-09-2026.

Issued today on -08-2026 under my hand and seal of the court.
Seal. Sd/-

Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H.P.).

9 QI dedldaR Ud Here waedl yer Siofl, goegR, forer sRgR (fRovo)

B THR— TN fafey ST dRIkg Ul
7059184 / 2026 / ONLINE 06—08—2026 08—09—2026

3 3R ¥ YF Vol YW, ARl 78T FogR dTs TR 4, Slell Alged] GolMyR, dgdrd
gogR, f51erm g4RYR (fRovo) el |

M ST - gfarer |

UrRIF—U aRIY 9 GO A &R 37—38 fRHMEE Uaw 3 SIS, 1954,

eI 06—08—2026 I & 3R ¥T YF Nl M, Ml #8Tdl YR dTs THR 4, Sidl]
Algeel] GOIQR, dediel JoirgR, forer s9RgR (fBowo) o 3o 3R | U Urf—u= fedrerdt
TaTl ¥ AT, 1954 BT &RT 37—38 B SN UK PR & R AT § b IAqHI 719 IH
T SIS H PR FQ Il 2 | Sfafd rora [T § IHHT 9M 3R R S © Slife oFR g
RIS T H gl / go%d fbar oI |

il & URM—UF R $RAS $Rd 8Y IIRMG Wi g BHE Bhies W€Ih & AR A
PRATS T T WM SIBERME & AT g9l HRAY ¢ s grar w7 & uredf o1 9y o
IR g S R Rig H AW | S © |

9 IR 3MM AT BT IoIRAT 38R/ J / JATa! §RT G fbar S 2 & afe e
wﬁaaﬁwﬁaﬁéﬁm&ﬁ&ﬁmﬁaga%qw R 7ETer goegR, a1 [0 4, Srell
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In the Court of Dr. Ganesh Thakur, Marriage Officer-cum-Sub-Divisional Magistrate,
Shahpur, Distt. Kangra (H.P.)

1. Sh. Kartik Choudhary s/o Sh. Ravi Kumar, Village Kuthman, P.O. Bandi, Tehsil
Shahpur, Distt. Kangra (H.P.).

2. Smt. Rekha Kumari d/o Sh. Ram Chander Thakur, Village Sindhugachh, Bhauradah
ward no. 1, Distt. Kishanganj (Bihar) .. Applicants.

Versus
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1. General Public.
2. Local Registrar, Gram Panchayat Kuthman . . Respondents.

Subject.—Application for the Marriage Registration u/s 16 of Special Marriage Act, 1954.

Sh. Kartik Choudhary s/o Sh. Ravi Kumar, Village Kuthman, P.O. Bandi, Tehsil Shahpur,
Distt. Kangra (H.P.) and Smt. Rekha Kumari d/o Sh. Ram Chander Thakur, Village Sindhugachh,
Bhauradah ward no. 1, Distt. Kishanganj (Bihar) has filled an application u/s 16 of special Marriage
Act, 1954 alongwith declaration in which they have stated that they have solemnized their marriage
on 27-04-2026 at Village Kuthman, P.O. Bandi, Tehsil Shahpur, Distt. Kangra, H.P. as per Hindu
rites & customs.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding the registration of this marriage can file an objection personally or in
writing before this court on or before 05-09-2026. After that no objection will be entertained and
marriage will be registered accordingly.

Seal. Sd/-
(Dr. GANESH THAKUR),

Marriage Officer-cum-Sub-Divisional Magistrate,
Shahpur, Distt. Kangra (H.P.).

In the Court of Dr. Ganesh Thakur, Marriage Officer-cum-Sub-Divisional Magistrate,
Shahpur, Distt. Kangra (H.P.)

1. Sh. Parvez s/o Sh. Bhubnesh Kumar, V.P.O. Ladwara, Tehsil Shahpur, Distt. Kangra

(H.P.).
2. Smt. Pooja d/o Sh. Madan Singh, r/o House No. 120, Marketing Board Colony, Sector-
14 Panchkula, Haryana-134 112 .. Applicants.
Versus
1. General Public
2. Local Registrar, Gram Panchayat Ladwara .. Respondents.

Subject.—Application for the Marriage Registration u/s 16 of Special Marriage Act, 1954.

Sh. Parvez s/o Sh. Bhubnesh Kumar, V.P.O. Ladwara, Tehsil Shahpur, Distt. Kangra (H.P.)
and Smt. Pooja d/o Sh. Madan Singh, /o House No. 120, Marketing Board Colony, Sector-14
Panchkula, Haryana-134 112 has filled an application u/s 16 of Special Marriage Act, 1954
alongwith declaration in which they have stated that they have solemnized their marriage on
20-02-2026 at V.P.O. Ladwara, Tehsil Shahpur, Distt. Kangra, H.P. as per Hindu rites & customs.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding the registration of this marriage can file objection personally or in
writing before this court on or before 05-09-2026. After that no objection will be entertained and
marriage will be registered accordingly.

Seal. Sd/-
(Dr. GANESH THAKUR),

Marriage Officer-cam-Sub-Divisional Magistrate,

Shahpur, Distt. Kangra (H.P.).
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In the Court of Sh. Raman Kumar Sharma, HPAS, Sub-Divisional Magistrate-cum-Marriage
Officer Fatehpur, Distt. Kangra (H.P.)

1. Sh. Satpaul Singh s/o Sh. Amin Chand, Village Barot, P.O. Barot Banal, Tehsil
Fatehpur, Distt. Kangra (H.P.).

2. Smt. Chaman Kanta d/o Sh. Kartar Singh, r/o Village Chaogan, P.O. Khani, Tehsil
Nurpur, Distt. Kangra (H.P.).

Versus
General Public

Subject.—Application for the registration of marriage under Special Marriage Act, 1954 (Central
Act) as amended by Marriage Law (Amendment Act 01, 49 of 2001).

Sh. Satpaul Singh s/o Sh. Amin Chand, Village Barot, P.O. Barot Banal, Tehsil Fatehpur,
Distt. Kangra (H.P.) & Smt. Chaman Kanta d/o Sh. Kartar Singh, r/o Village Chaogan, P.O. Khani,
Tehsil Nurpur, Distt. Kangra (H.P.) have filed an apllication alongwith affidavits in this court under
Special Marriage Act, 1954 (Central Act) as amended by the Marriage Laws (Amendment Act 01,
49 of 2001) that they have solemnized thier marriage ceremony on 09-12-1998 at Village
Chaogan, P.O. Khani, Tehsil Nurpur, Distt. Kangra (H.P.) as per Hindu Rites and Customs and
they are living together as husband and wife since then. Hence their marriage may be registered
under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objections regarding this marriage can file the objections personally in writing before this
Court on or before 10-09-2026. After that no objection will be entertained and marriage will be
registered accordingly.

Issued today on 10-08-2026 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cam-Sub-Divisional Magistrate,
Fatehpur, Distt. Kangra (H.P.).
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In the Court of Sh. Aditya Guleria, Executive Magistrate,
Sundernagar, Distt. Mandi (H.P.)

In the matter of :

Smt. Sabia Bano d/o Safdar Ali, r/o Village Dinak, P.O. Kanaid, Tehsil Sundernagar, Distt.
Mandi (H.P.) .. Applicant.

Vs.
General Public .. Respondent.
Subject.—Registration of delayed birth of the applicant.

Whereas an application u/s 13(3) of the registration of Birth and Death Act, 1969 has been
received from Smt. Sabia Bano d/o Safdar Alj, r/o Village Dinak, P.O. Kanaid, Tehsil Sundernagar,
Distt. Mandi (H.P.) seeking registration of her delayed birth event, stated to have been born on
03-03-1986 at Village Dinak, P.O. Upper-Behli, Tehsil Sundernagar, Distt. Mandi (H.P.), which
could not be entered /registered within the prescribed period under the Registration of Births and
Deaths Act, 1969 in the record of Gram Pachayat Dugrain whereas the said applicant has prayed
for registration of the said birth at this belated stage.

Now, therefore, notice is hereby given to the general public that if any person has any
objection or information regarding the facts stated in the said application, he/she may submit the
same in writing along with supporting evidence, if any, to the undersigned on or before
19-09-2026.

In case no objection is received within the stipulated period, it shall be presumed that no
one has any objection, and the matter shall be proceeded with further as per law.
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Issued under my hand and seal on this day of 14th of August, 2026.

Seal. Sd/-
Executive Magistrate,
Sundernagar, Distt. Mandi (H.P.).

In the Court of Sh. Aditya Guleria, Executive Magistrate,
Sundernagar, Distt. Mandi (H.P.)

In the matter of :

Sh. Liakat Ali s/o Sh. Abdul Gafur, r/o Village Dinak, P.O. Kanaid, Tehsil Sundernagar,
Distt. Mandi (H.P.) .. Applicant.

Vs.

General Public .. Respondent.
Subject.—Registration of delayed birth of the applicant.

Whereas an application u/s 13(3) of the registration of Birth and Death Act, 1969 has been
received from Sh. Liakat Ali s/o Sh. Abdul Gafur, r/o Village Dinak, P.O. Kanaid, Tehsil
Sundernagar, Distt. Mandi (H.P.) seeking registration of his delayed birth event, stated to have been
born on 11-11-1957 at Village Dinak, P.O. Kanaid, Tehsil Sundernagar, Distt. Mandi (H.P.), which
could not be entered/registered within the prescribed period under the Registration of Births and
Deaths Act, 1969 in the record of Gram Pachayat Mahadev whereas the said applicant has prayed
for registration of the said birth at this belated stage.

Now, therefore, notice is hereby given to the general public that if any person has any
objection or information regarding the facts stated in the said application, he/she may submit the
same in writing alongwith supporting evidence, if any, to the undersigned on or before
15-09-2026.

In case no objection is received within the stipulated period, it shall be presumed that no
one has any objection, and the matter shall be proceeded with further as per law.

Issued under my hand and seal on this day of 12th of August, 2026
Seal. Sd/-

Executive Magistrate,
Sundernagar, Distt. Mandi (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Sadar,
District Mandi (H.P.)

In the matter of :

1. Sh. Prem Singh s/o Late Sh. Inder Singh, r/o H. No. 34/5 Palace Colony, Ward No. 3,
Block No. 5(1) Army Canteen, Tehsil Sadar, District Mandi (H.P.).
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2. Smt. Pratibha d/o Sh. Shiv Nandan Sharma, r/o H. No. 329/3, Jail Road, Mandi,, Tehsil
Sadar, District Mandi (H.P.) .. Applicants.

Versus
General Public

Subject.—Application for the registration of marriage under section 15 of Special Marriage Act,
1954.

Sh. Prem Singh s/o Late Sh. Inder Singh, r/o H. No. 34/5 Palace Colony, Ward No. 3, Block
No. 5(1) Army Canteen, Tehsil Sadar, District Mandi (H.P.) and Smt. Pratibha d/o Sh. Shiv Nandan
Sharma, r/o H. No. 329/3, Jail Road, Mandi,, Tehsil Sadar, District Mandi (H.P.) [at present wife of
Sh. Prem Singh s/o Late Sh. Inder Singh, r/o H. No. 34/5 Palace Colony, Ward No. 3, Block No.
5(1) Army Canteen, Tehsil Sadar, District Mandi (H.P.)] have filed an application alongwith
affidavits in the court of undersigned under section 15 of Special Marriage Act, 1954 that they have
solemnized their marriage on 20-11-2021 according to Hindu rites and customs their at Shri Dev
Bala Tika Baniuri Temple Baniur, P.O. Nandi, Tehsil Chachyot, Distt. Mandi (H.P.) and they are
living together as husband and wife since then. Hence, their marriage may be registered under
Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 10-09-2026, after that no objection will be entertained and marriage will be
registered.

Issued today on 11th day of August, 2026 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cum-Sub-Divisional Magistrate,
Sadar, District Mandi (H.P.).
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Sundernagar,
District Mandi (H.P.)

In the matter of :

1. Sh. Lal Singh s/o Sh. Mahant Ram, r/o Vill. Aran Kothi, P.O. Churadh, Tehsil
Sundernagar, Distt. Mandi (H.P.) (Age-52 years).

2. Smt. Himati Devi d/o Sh. Pohlo Ram, r/o Vill. Aran Kothi, P.O. Churadh, Tehsil
Sundernagar, Distt. Mandi (H.P.) (Age-51 years) at present w/o Sh. Lal Singh s/o Sh. Mahant Ram,
r/o Vill. Aran Kothi, P.O. Churadh, Tehsil Sundernagar, Distt. Mandi (H.P.) .. Applicants.

Versus
General Public .. Respondent.
Subject.—Application for the registration of marriage under section 15 of Special Marriage Act.

Sh. Lal Singh and Smt. Himati Devi applicants have filed an application alongwith
affidavits in the court of undersigned under section 15 of Special Marriage Act, 1954 that they have
solemnized their marriage according to Hindu rites and ceremonies on dated 21-02-1992 and they
are living together as husband and wife since then, hence, their marriage may be registered under
Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 16-09-2026. After that no objection will be entertained and marriage will be
registered.

Issued today on 17-07-2026 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Sundernagar, District Mandi (H.P.).
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In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Nirmala w/o Sh. Rajender Kumar, r/o Village Kharkag, P.O. Jhakri, Tehsil Rampur, District
Shimla, Himachal Pradesh .. Applicant.

Versus

General Public .. Respondent.
PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of her
daughter's name from Mushkan d/o Sh. Rajender Kumar to Muskan d/o Sh. Rajender Kumar in the
records of the Aadhar Card and all other relevant documents associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding change of applicant's daughter's name as Muskan d/o Sh. Rajender Kumar in
place of Mushkan d/o Sh. Rajender Kumar, they should appear before the undersigned on or before
11-09-2026 either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard and same will be recorded accordingly.

Issued today on 13th day of August, 2026 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Reeta Devi w/o Sh. Ashok Kumar, r/o Village Shaneri, P.O. Shingla, Tehsil Rampur
Bushahr, District Shimla, Himachal Pradesh .. Applicant.
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Versus

General Public .. Respondent.
PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of her
daughter's name from Ghunjan d/o Sh. Ashok Kumar to Gunjan d/o Sh. Ashok Kumar in the
records of the Aadhar Card and all other relevant documents associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding change of applicant's daughter's name as Gunjan d/o Sh. Ashok Kumar in place
of Ghunjan d/o Sh. Ashok Kumar, they should appear before the undersigned on or before
11-09-2026 either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard and same will be recorded accordingly.

Issued today on 13th day of August, 2026 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)

In the matter of :

Jodhya Nand s/o Sh. Beli Ram, r/o Village Shaneri, P.O. Shingla, Tehsil Rampur Bushahr,
District Shimla, Himachal Pradesh .. Applicant.

Versus
General Public .. Respondent.
PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of his
name from Ayodhya Datt s/o Sh. Beli Ram to Jodhya Nand s/o Sh. Beli Ram in the records of the
Aadhar Card and all other relevant documents associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding change of applicant's name as Jodhya Nand s/o Sh. Beli Ram in place of
Ayodhya Datt s/o Sh. Beli Ram, they should appear before the undersigned on or before
09-09-2026 either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard and same will be recorded accordingly.
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Issued today on 10th day of August, 2026 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)

In the matter of :

Prem Dassi w/o Sh. Kain Ram, r/o Village Gaura, P.O. Dhar-Gaura, Tehsil Rampur Bsr.,
District Shimla, Himachal Pradesh .. Applicant.

Versus
General Public .. Respondent.
PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of her
name from Papli Devi w/o Sh. Kain Ram (D.O.B. 1973) to Prem Dassi w/o Sh. Kain Ram (D.O.B.
01-07-1965) in the records of Aadhar Card and all other relevant documents associated with the
applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding change of applicant's name as Prem Dassi w/o Sh. Kain Ram (D.O.B.
01-07-1965) in place of Papli Devi w/o Sh. Kain Ram (D.O.B. 1973), they should appear before the
undersigned on or before 07-09-2026 either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard and same will be recorded accordingly.

Issued today on 6th day of August, 2026 under my hand and seal of the Court.
Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,
Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)

In the matter of :

Pushpa Devi w/o Late Sh. Kali Ram, r/o Village Kapti, P.O. Dhargaura, Tehsil Rampur
Bushahr, District Shimla, Himachal Pradesh .. Applicant.
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Versus

General Public .. Respondent.
PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of her
grandson name from Aruan s/o Sh. Roshan Lal to Arun s/o Sh. Roshan Lal in the records of Aadhar
Card and all other relevant documents associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding change of applicant's grandsons name as Arun s/o Sh. Roshan Lal in place of
Aruan s/o Sh. Roshan Lal, they should appear before the undersigned on or before 09-09-2026
either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard and same will be recorded accordingly.

Issued today on 10th day of August, 2026 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Smt. Puna Devi d/o Sh. Devender Singh, r/o Vill. Odda, P.O. Khaneri, Tehsil Rampur
Bushahr, District Shimla (H.P.) .. Applicant.

Versus

General Public .. Respondent.

PUBLIC NOTICE/PROCLAMATION
(Under Section 13(3) of the Registration of Births and Deaths Amendment Act, 2023)

Whereas, an application under Section 13(3) of the Registration of Births and Deaths
amendment Act, 2023 has been submitted by the above named applicant Smt. Puna Devi, seeks the
registration of her birth which occurred on 15-07-1991 in Village Racholi in the death and birth
register of Gram Panchayat Racholi Development Block Rampur, District Shimla, Himachal
Pradesh.

And whereas, the applicant has stated that at the time of her birth due to unavoidable
circumstances and lack of awareness about the statutory requirements, the said birth was not
registered with the Registrar-cum-Secretary (Births & Deaths) within the prescribed period. Now,
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the applicant has requested to Condon the delay of the registration of their name and date of birth in
death and birth Register and necessary order will be passed, so that their name could be registered
by the concerned authority.

Now, therefore, through this proclamation objections are hereby invited from the general
public. If anyone has any objection regarding to entry of name and birth of Smt. Puna Devi,
(D.O.B. 15-07-1991) in the death and birth registrar in Gram Panchayat Racholi, they should
appear before the undersigned on or before 8-09-2026 either personally or through their authorized
agent/pleader. In the event of their failure to do so, order shall be passed ex-parte without affording
any further opportunity of being heard.

Issued today on 10th day of the August, 2026 under my hand and seal of the court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Smt. Shanti Devi d/o Sh. Sita Ram, 1/o Vill. Halog (Shanathl), P.O. Khaneri, Tehsil Rampur
Bushahr, District Shimla (H.P.) .. Applicant.

Versus

General Public .. Respondent.

PUBLIC NOTICE/PROCLAMATION

(Under Section 13(3) of the Registration of Births and Deaths Amendment Act, 2023)

Whereas, an application under Section 13(3) of the Registration of Births and Deaths
amendment Act, 2023 has been submitted by the above named applicant Smt. Shanti Devi seeks the
registration of her birth which occurred on 15-09-1978 in Village Halog in the death and birth
register of Gram Panchayat Racholi, Development Block Rampur, District Shimla, Himachal
Pradesh.

And whereas, the applicant has stated that at the time of her birth due to unavoidable
circumstances and lack of awareness about the statutory requirements, the said birth was not
registered with the Registrar-cum-Secretary (Births & Deaths) within the prescribed period. Now,
the applicant has requested to Condon the delay of the registration of their name and date of birth in
death and birth Register and necessary order will be passed, so that their name could be registered
by the concerned authority.

Now, therefore, through this proclamation objections are hereby invited from the general
public. If anyone has any objection regarding to entry of name and birth of Smt. Shanti Devi,
(D.O.B. 15-09-1978) in the death and birth registrar in Gram Panchayat Racholi, they should
appear before the undersigned on or before 8-09-2026 either personally or through their authorized
agent/pleader. In the event of their failure to do so, order shall be passed ex-parte without affording
any further opportunity of being heard.
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Issued today on 10th day of the August, 2026 under my hand and seal of the court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).
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In the Court of (Rajeev Ranta), Executive Magistrate-cum-Tehsildar Solan,
District Solan (H.P.)

In the matter of :

Smt. Hem Lata w/o Shri Sher Singh, Permanent resident of Village Shanvali, Post Officer
Garkhal, Tehsil Kasauli, District Solan (H.P.) . .Applicant.

Versus
General Public . .Respondent.

Subject.—Regarding delayed registration of Birth and Death under section 13(3) of Birth and
Death Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rules, 2003.

PROCLAMATION

Whereas, the applicant Smt. Hem Lata w/o Shri Sher Singh, Permanent resident of Village
Shanvali, Post Officer Garkhal, Tehsil Kasauli, District Solan (H.P.) has moved an application
before the undersigned under section 13(3) of Birth & Death Registration Act, 1969 and Section 9
(3) of H.P. Birth & Death Registration Rules, 2003 alongwith affidavits and other relevant
documents for entering her delayed date of birth i.e. 27-02-1988 and place of birth is at r/o Village
Udaypur, Post Office Kumarhatti, Tehsil & District Solan (H.P.) but his delayed date of birth could
not be entered in the record of Gram Panchayat Kabakalan, Tehsil & District Solan (H.P.).

Now Therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Smt. Hem Lata d/o Shri Roop
Ramé& Smt. Tara Devi, may submit their objection in writing or appear in person in this court on or
before 23-09-2026 at 02.00 p.M., failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 17th day of August, 2026.

Seal. Sd/-
(RAJEEV RANTA),

Executive Magistrate-cum- (Tehsildar),

Solan, District Solan (H.P.).

In the court of Executive Magistrate Amb, Tehsil Amb, Distt. Una (H.P.)

Miss Kamla Devi age 48 years Handicapped d/o No. 2454548Y, Late Sep Tara Chand, r/o
Vill. Jijjar, P.O. Lohara, Tehsil Amb, Distt. Una (H.P.) .. Applicant.

Versus

General Public

Application under section 13(3) of Birth & Death Registration Act, 1969, Smt. Kamla Devi age 48
years Handicapped d/o No. 2454548Y, Late Sep Tara Chand, r/o Vill. Jijjar, P.O. Lohara, Tehsil
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Amb, Distt. Una (H.P.) has preferred an application to the under signed for correction of name and
date of birth of myself in the records of CISF documents and was entered wrongly be corrected as
Kamla Devi and date of birth as '13 Jul 1978' instead of 'Subh Lata' and date of birth as
'06 Jul 1978' in above address in the record of CISF.

Therefore, through this proclamation the general public is hereby informed any person
having any objection for entry of name and date of birth mentioned above, may submit his
objection in writing in this court within after prescribed period and application will be decided
accordingly.

Given under my hand and seal of the court on this 12th day of August, 2026.

Seal. Sd/-
Executive Magistrate,
Tehsil Amb, Distt. Una (H.P.).

CORRECTION OF NAME

I, Shivani w/o Sh. Varinder Kumar, r/o House No. P/33, Ward No. 2, PWD Colony, Village
Chuhabag, Tehsil Rampur Bsr., Distt. Shimla (H.P.)-172 001 declare that in my daughter's Aadhar
Card is her name wrongly entered as Parinta which should be corrected as Parinita.

SHIVANI

w/o Sh. Varinder Kumar,

r/o House No. P/33, Ward No. 2,

PWD Colony,Village Chuhabag,

Tehsil Rampur Bsr., Distt. Shimla (H.P.)-172 001.

CORRECTION OF NAME

I, Laxmi Nand s/o Late Sh. Shankar Ram, r/o Village Baddu, P.O. Dabla, Tehsil
Ghumarwin, Distt. Bilaspur (H.P.) declare that in my Aadhar Card No. 2448 5765 3314 my name is
wrongly entered as Lakshmi Nand Sharma which should be corrected as Laxmi Nand.

LAXMI NAND

s/o Late Sh. Shankar Ram,

r/o Village Baddu, P.O. Dabla,

Tehsil Ghumarwin, Distt. Bilaspur (H.P.).

CORRECTION OF NAME

I, Giaroo Ram s/o Sh. Ramasa Ram, r/o Village Sailpab, P.O. Kulag, Tehsil & Distt. Shimla
(H.P.) declare that in my Aadhar Card my name is wrongly entered as Gayaru Ram which should
be corrected as Giaroo Ram.

GIAROO RAM

s/o Sh. Ramasa Ram,

r/o Village Sailpab, P.O. Kulag,
Tehsil & Distt. Shimla (H.P.).
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CORRECTION OF NAME

I, Bassan Devi w/o Sh. Des Raj, r/o House No. 97 B, Street No. 2, Near Punj Peer Road,
Radhe Sham Colony, Haibowal Khurd, Ludhiana, Punjab presently r/o Village Balh Bag, P.O.
Mehal, Tehsil Bhoranj, Distt. Hamirpur (H.P.) declare that in my Aadhar Card my name is wrongly
entered as Biasa Devi which should be corrected as Bassan Devi.

BASSAN DEVI

w/o Sh. Des Raj,

r/o House No. 97 ,B Street No. 2, Near Punj Peer Road,
Radhe Sham Colony, Haibowal Khurd, Ludhiana Punjab,
Presently r/o Village Balh Bag, P.O. Mehal,

Tehsil Bhoranj, Distt. Hamirpur (H.P.).

CHANGE OF NAME

I, Aasiph s/o Sh. Jivan Ali, r/o Sharad Kunj, Upper Chalunthi, Shimla Urban(T), P.O.
Sanjauli, Distt. Shimla, Himachal Pradesh-171 006 declare that I have changed my minor son's
name from Mohd Ayaz (old name) to Ayaz (new name). All concerned please may note.

AASIPH

s/0 Sh. Jivan Ali,

r/o Sharad Kunj, Upper Chalunthi, Shimla Urban(T),
P.O. Sanjauli, Distt. Shimla, Himachal Pradesh-171 006.

CHANGE OF NAME

I, Harmesh Kanta w/o Sh. Satpal, r/o Atwal Niwas, House No. 4, Near Sankat Mochan, P.O.
Taradevi, Chamrog, Distt. Shimla (H.P.)-171 010 have changed my name from Harmesh Kanta to
Harmesh Kanta alis Deepa for all future purposes with reference to affidavit number IN-
HP87021711738429Y.

HARMESH KANTA

w/o Sh. Satpal,

r/o Atwal Niwas, House No. 4,

Near Sankat Mochan, P.O. Taradevi,
Chamrog, Distt. Shimla (H.P.)-171 010.

CHANGE OF NAME

I, Raman Kumar s/o Sh. Kamal Dev, r/o V.P.O. Lower Dehlan, Tehsil & Distt. Una (H.P.)
hereby declare that I have changed my daughter's name from Arushi to Arushi Chaudhary. All

concerned may please note.

RAMAN KUMAR

s/o Sh. Kamal Dev,

r/o V.P.O. Lower Dehlan,
Tehsil & Distt. Una (H.P.).
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CHANGE OF NAME

I, Narinder Singh s/o Sh. Surjeet Singh, r/o V.P.O. Badhera, Tehsil Haroli, Distt. Una (H.P.)
hereby declare that I have changed my daughter's name from Janvi to Janvi Thakur. All concerned
may please note.

NARINDER SINGH

s/o Sh. Surjeet Singh,

r/o V.P.O. Badhera,

Tehsil Haroli, Distt. Una (H.P.).

CORRECTION OF NAME

I, Ramesh Kumar s/o Sh. Duni Chand, r/o Village Chachian, Tehsil Palampur, Chechian
Khas, P.O. Chachian, Distt. Kangra (H.P.) declare that my son's name in his Aadhar Card have
been wrongly entered as Dipanshu whereas, his correct name is Divyanshu Thakur. Concerned
note.

RAMESH KUMAR

s/0 Sh. Duni Chand,

r/o Village Chachian, Tehsil Palampur, Chechian Khas,
P.O. Chachian, Distt. Kangra (H.P.).

CORRECTION OF NAME

I, Eisha Thakur d/o Sh. Karnail Singh, r/o Village Rajour, P.O. Pranghala, Tehsil Bharmour,
Distt. Chamba (H.P.) declare that in my Aadhar Card my name entered as Usha Thakur is incorrect.
That my correct name is Eisha Thakur. Concerned note.

EISHA THAKUR

d/o Sh. Karnail Singh,

r/o Village Rajour, P.O. Pranghala,
Tehsil Bharmour, Distt. Chamba (H.P.).
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